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13.6.00 | Present : Hoﬁ{ble Sri D.C.Verma, MembertJ)
PEVELIEE FRLE1E N IR ROME IS . . . ‘
foru: and wiitnn b o Heard Mr. S.Sarma, learned counsel -
£ F ol Re 0% , ‘| tor the applicants and Mr.-A. Deb Roy,
deposited vide ' léarned | Sr.  C.G.S.C.  for  the
POBH\»L:{ (} {48 - f re dents. The O.A. is di d of a g
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- " CENTRAL ADMINISTRATIVE TRIBUNAL ::.
GUWAHATI BENCH. ,
206/2000

OoA-./,Ha N04 ° ’_o Of

. o 13.6.2000
DATE OF DECISTION ee¢csococenoo

.‘?

Sri Kanai Das & Ors. . - ‘
. __ PETITIONER(S) = =

R WD e e aD, tem ew var v T B GTR om YR com Am fsm cmm ewr we em .

. M. s.farma - ALVOCATE FOR THE
o -7 PETITIONER(S)

.. VERSUS -

Union of India & Ors.

unmeqsﬂ/zmmmmm-_—ug:nmanmruc.q-.-mu:-.-n——w

RESPONDENT(S)

Mr. A. Deb Roy, Sr. C.G.S.C.

TR e O M@ e Coa com e W et G emB e @ w2 eao ewn e

_. _ADVOCATE FOR THE
- TRESPONDENTS

/

THE HON'BLE SRI D.C.VERMA, MEMBER (J).

' THE HON'BLE | :

1. Whether Reporters of local papers may be allowed to see the

. judgment ? , a

2. To be referred to the Reporter or not ? bl

3. Whether their Lordships wish to see the fair copy of the
judgment ? - ‘ ' ‘ a

4, Whether the judgment is to be cifculatedjto the other Benches ?

. . <
Judgment delivered by Hon'ble Sri“D-CAéL;;;T )
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.206 of 2000.

Date of Order : This the 13th day of June,2000.

Hon'ble Sri D.C.Verma, Member (J).

1. Sri Kanai Das,Casual Worker,
Working under SDE Microwave Project,
(Task Force), Imphal,
Manipur.

2. All India Telecom Employees Union
Line Staff and Group 'D'
Manipur Division,
represented by its Divisional Secretary,
Shri M. Kulla Singh ....Applicants

By Advocate Mr. S. Sarma.

-versus-

1. The Union of India, .
Represented by the Secretary to the
Ministry of Communication,

New Delhi.

2. The Chairman Telecom Commission,
Sanchar Bhawan,
New Delhi.

3. The Chief General Manager,

N.E. Telecom Circle,
Shillong-793001.

4, The Sub Divisional Engineer,
S o (Micrdowave Projéct), .
Imphal, Telecom Division,
Imphal, Manipur.
....Respondents

By Advocate Mr. A.Deb Roy, Sr.C.G.Ss.cC.

ORDER (ORAL).

D.C.VERMA, MEMBER(J).

The applicant No. | is a casual worker, working

under SDE Microwave Project (Task Force) Imphal,

‘Manipur. Applicant No.2 is All India Telecom Employees

Union, Line Staff and Group-D, Manipur Division (herein

after referred to as Union).

W
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2. The application is directed against the action of
the respondents in not considering the case of the
applicants for grant of temporary status and subsequent
regularisation in‘ the 1light of the scheme prepared
pursuant to the Hon'ble Supreme Court's Judgement and
order, which is a scheme of 1989. The applicant No. 2
represents the iﬁterests of the casual workers more
particularly reflected in the Annexure-A to the O.A. As
per the Annexure-A all the 11 (eleven) persons
mentioned therein were ingaged between Margﬁ,l99l and
March 1992. All thg applicants have been drawing their
wages under ACG-17 and as per their pay-slipsthey are
casual workers of the Telecom Department. The claim of
the applicants ‘is that similarly situated employees
belonging to the Postal Department approached the
Hon'ble Supreme Court for direction for regularisation
and the Hon'ble Supreme Court directed the department
to frame .a scheme to regularise and for grant of
temporary status to the casual labourers of the
department of Post. Similar matter was considered in
respect of similarly situated employees of the
department of Telecommuncation and similar order was
passed. Even before this Tribunal' All India Telecom
Employees Union, Line Staff and Group D, Nagaland
Division filed O.A. No. 200/2000 for similar relief and
the Tribunal vide its grder dated 8.6.2000 issued
certain directions.

3. Theg learned counsel for the respondents has very
rightly‘agfeed'fo consider the claim 6f the applicant
for a similar direction as were given in O.A. No.
200/2000 in respect of the applicants Ao ier

4. Heard learned counsel for the parties and perused
the order dated 8.6.2000 passed in 0.A. No. 200/2000.
Accordingly is is also decided at the admission stage
with a direction that the individual applicants may make

4
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representation to the respondents giving the detail of
their engagement and the period of their working and
other relevant details required for the purpose Witﬁinla
period of one month from the date of this order. The
respondents are directed to scrutinise and examine each
individual case, wifh the records of the department and
thereafter pass a reasoned and speaking order on merits
of each case within a period of six months from the.date
of receipt of the representation. The order passed ﬁn
the repreSentatién shall be communicated to each
individual‘separately.

5. The O;A. standé disposed of as per the direction

given abov. No costs. :
(D.C.VERMA)
Member(J)
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Dourt’s  Judgement and order .- Thic applicaticn i
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respondents in not considering the case of the applica
graft of temporvary status and subsequent reo.larisation

light of the scheme prepared pursuant to  %he Hon'ble

s applicdation under section 19 of
. ‘ Tribu

EEFGFC THE CENTRAL ﬁDMTNI TRATIVE TRIEUNAL
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BETHEEN.

Fanai Das, Casual Worker,

Shri -
Working wunder 8DE Microwave Froject.(Task Foroed
Imphal Manipur.

ALl India Telecom Employees Union

Line Staff and Group-"DY '
Maripur, Division,

rapr sented by, itse Divisional Secrebtary,
bri M.Eulla Singh. o

U]

smenawe-o e Applicants.

- R~ ND -

The Unicn of India,
Fepresented by the Secretary to the
Nlﬁlthy of Communication. New Delhi,

The Chairvman Telecom Commi aalur,_
Sanchar Bhawan. New Delhi.

The Chief General Manager,
MN.E.Telaecom Dircle,
Shilimng*??ﬁ@@l,

The Sub Divisional qu;me@r,(ﬁzuruwavc Fyog
Imphal , Telecom Divisic
Imphal M=anipur.

frcnnwsunannns FEspondents.

FARTICUL ARS OF THE AFRFLICATION

FARTICULARS OF THE ORDER  (0SAINST WHICH THIS

AFFLICATION I8  MADE:. -

- This application is directed against the action of the

n
[y

nts for

din o the
Supreme

"directed

6/6/000




against the action of the re&pnn dents 'in not corsidering the case
wf  the  applicants for regulavisation and gravt  of  temporary

gtatus  in  the light of the scheme of 1983, and  its- subsequent

wlarifications, by which others have besn benef:

. - o LIMITATION:

The applicants declare<thét‘the'instant applicatimn has

been filed wit

Bin the limitation pericd prescribed under 'éé:tion
1 of the Administrative Tribunal fct.1985.

3. ' JURTEDICTION: : ; .

13}
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i
i
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The applicants further declare that the subject m

E

thin the jurisdicticn of the Hon'ble

b
e

of - the insteant case is

.  EACTS OF THE CACE

2

4.1. That the applicants are citizen of Ind.a and as s
they are entitled to all the rights, protectiorns and privileges

as guaranteed by the Constitution of India and laws framed there-

4.2. . That in the instant application, the “nwl}eant Mo 2 is

the Divisional Secretary of ALl India Telecom Emplay@es Unian,

.
] v-.

Line Staef and group-D, Nagsland, Divisiconal Brgn'h ancd he repre-

LY
sented the interests of Caslial wurkﬁvsﬁmﬂre ceaviicularly re-
flecied in the Annexure—A %o this Original Applicatimn, Applicant

Mo.l is ane of the .cas ual Zabwurer as listed s Lthe Annexure—4

]

is  also similarly situated .i.o'th&t of the athe: applicants  on
whiose behalf ch@ instant application has been file? by the appli-
of action and rellef sought  for

- N

he instant applicants pray that

cant Mol 2. Actardingly the cause

.
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i
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o
e
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e
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n
3
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are same. Thieg
they may be allowed 4o Juisn together. in a single applicatiaon
aovoking rule 4(55Chy of CAT (Froacedure) Fules 1997 to minimise

s

the number of litigation as well as the cost of thoe appliczation.

1
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to.  They ave still continuing in their respective posts  as L

~ 9 Ralaciid ot anlE R SN EPONREPOIOR < 365 3 I F - e

ining the mémes and particulars of the

A0 1d

t conta
capplicants is %Pnevéd n**uulﬁh gmd marked as &NNE?UQE¥Q
4.3, ' ,?hét ’thev cagdal laba&r@rs-whoaa interests are Vbeing
represanted in ‘the imagwwt appbl.aitnn were  all appointed  in

various dates Y&hﬂiﬁq from 1930 onwards on casual basis. ' The

app 11-ant:‘ arg at present drawing th51" waqer under  ALE-17  pay

R

fips ; which will show that they are rcasual wovkers of the Dept.

o

of  Telecommunication and hence tha epplicants pray for a- direc—

tion to the respondents to produce all the relevant documents peank
the time of hearing of the case.

For  better appreciaticn of the factual oposition the
- - ' ) H

services particulars reflected in the Annexure—-fA may be referreac

flected in the Anpexure-A $ill date.
A, ‘That some of the §1m11nr y situated employees bel ongilog

to the postal Department had approached the Hnn’blp Supreme Cowr t

faor directian fior regularisa%iah, as has been prayed in  the
instant aﬁplltatlnh and the Hor'ble Supreme Jourt arting on their

Writ Petitian had issued certain directions inregard to  regu-

lariss tlnn Cas we 11 as grant of temporary status to those casual

labourers of the Department uf’*um,; iv ils peviinent to  mention

here. that diaiming similar benefit a group of similarly situated

employees under the recpundentr iv@. of department of Telecom—

munication had alsc .apy:wmrwed.thm Hon'ble Supreme Court  for ‘a

similar ‘divecticn by way of filing writ petiticn (O No.1280/8%9

(Fam EgpalAFQ Ors.Vs. Union of India & Ors3 along with several
writ‘ petitioﬁjiuén 1E46KB6i 1345/83 eto. In the aforesaid writ
pz itions thp Hnn’ble Suprems Lourt was pleaﬁed T wa%. a similar
direction' G the reapwndmnta duthurlty tn prepare a scheme =0 a

raticnal  basis  for absorpticon the ﬁ&sqal labourers  as  far as

possible, who have been working move thanm one yzar in their re-

(3
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spective posts. Fursuant to . judgnent the Gove.o” Iadia, Ministry

o f !nmmun uh’“pn, prepared a scheme @i the name aud slyle "Casual

£ 3 L, .

LabGUYEFS thvant of Temporary Status and ReguloirisaticoniBoheme

1989" and thz same was communicated vide letter Mo, 269-10/89-8TN

dated 7.11.3%9. In the scheme Ceriain menefits granted to the’

e

rasual labourers such as conferment of temporary status,  wages

o
it
i

and  daily Pates with rp“er@nce"to minioum pay scale of  vegular

dfﬂwp”D officials including DA/HES eta.

P

Copies of the Honfble Bupreme Court ovder and the above

menticoned o schene are aﬂncued herewith and marked as

ANNEXURE-1 and 2.
4.5  That as pay th@_ﬁnnexurgwﬁ 5chehe as wall as the direc~
Tions "uaued hy the Hu *ble Supreme Dourt <Qnmcu:re*13, the cases
of bhe —abové applicanté are A vk 1&& to be cunoldered {or dfan%{
of  the behefita described @m the scheme. fﬁa applicants are in
pnm»ea51nn‘ éf all. the qualificatians menti&ﬁed ‘im thé said
sohene as well as in the aforesaid Qerd1s§‘0f whe ‘Hmnfble Su-
Dy eme "Cmurﬁ, Cand more s ps"ificaiiy in the dates ﬁeacribed in

Annexure—f may be refereed ta for the better Mp’rﬁr1a+1um o f

o5
HH

the factual pn«it{mn, o

4:5, That ﬁhe respondents after issuance of .?he aovresaid
scheme, iQQQQd furtﬁer'claririaatién From time Lo Sime bf. which
mention maylbe made of letiter No. 2ET-4/393-8T7 TH-17 dated 17.12.93
by which it was Etipulateﬂ thgt the benefits mf the scheme shéuld

4 -~
be conferred to fthe casual |

labourers who wWwere o mag during the

<

wericd from 13.3.8% to Z2.6.88.
ar il from 13.3.83

- The applicants crave ledves of the Hun®zle Tribunal @ to
produce the said order at the time 20 hearing of Lhe case.
o7 That - on the other hand cascal workers of the Deptt.of

Pests who wers employed on 29.11.8% were eligible Lo be conferred

s .t L . P
“the temporary status on satisfying oltter 91141blg corditions. The

<%
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“recrditees  up to the 18.9.90

stipulated dated 29.11.8% has now further been zxiended up to

16.9.95  pursuant. to a judgment of the. Ernakulam Rench of  the

~

Hon'ble Tribunal detiverved on 1Z.3.95 in 0A Ne . 758/%4,  Pursuant
to the said judament delivered by fthe Ernakclon Benoh, Govt  of

India, Ministry of Communication issued letter Nl BE~52/92~5FD-1

dated 1.11.95 by which the benefits ‘of' conferring  tempovary

status to the rcasual labourers have been extended up - to the

Y}

& copy of the aforesaid letter dated 1.11.99 is annexed

o

herewith and marked as AMMEXURE-S.

-

o

he applicants have not been able to get hold of  an
authentic capy of the said letter and accordingly they pray for a
direction fo  produce arn authenticated copy of the same at  the
time of hearing of the instant spplication.

4.8, - That the benefits of the aforesaid judgment and circu-
lar of Govit.of India is required to be extends:d %o the applicants

in the instant application more so when they are similarls cir-
4 . .

cumstanced with that of the casual wovkers to whom benefits  have

. been granted  and presently working in the Deptt.of Fosts.As

stated . ébﬁve both . the Jepttzﬂfaré undey thé same Ministry i.e.
the ﬁ;ﬁisfry m%/ﬂommunicatimnf and the scheme wére pursuant to
%he-EupreméVﬂourtfs»jﬁdgmemt ég mentimned anoveE . There'can not be
any éarthiy’reaamn as tox why the ﬂpﬁlicaﬁta shall not be extend-
ed thé §émé benéfits as have. bean gr@nteﬁ Lo thm casual labourers

working in the Dept.of Fosts.

4.9, That ' the applicants state that the oasual labouvers
working in the Depitt of Telecommunication arve zimilarly  situated

like that of the casual workers working is the Deptt.of Fosts.
in both, the  cases relevant schomes was prepared  as per the
divertiop of the Hon'ble Courd delivered their judgment  in . re-

spect of the casual workers in the Depti.cf Telecommunication

i
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following the judgment delivered in

>

rezpect of cazial workers in

~

the Deptt.mf;Ppéts. fs stated earlior both the Jeptts. are. the

same Ministry i.e. Ministry of Comnmu

‘apparent’. discrimination  in respect

labourers though working under the same Ministry.

to o mention here that the casual workevs of the Do

shtaining  the Temporary Status are

than the caSQaI workers . of

‘tha Deptt

lar benefits are reguired to be exte
the Déptt.m% Telecommunication havi
the Deptts éfe under the ﬁame'miﬁiﬁ
of thévsﬁhe$e‘fmﬁ-bath the Deptts a

referred ta{abgve. If the casual wo
can  be  granted with the benefits a

Supreme Court’s verdict, there is no

casual ,warkérs af the Deptt.of Tele

I

extended with the similarv berefits.

There

nication.
=f both the szts  of |

is pertinent

orad

2, A -
i

L oof Fosts on
g?an%ed musn more benefited
;of'Telecmmmumiéatian. Simi-
nded to tﬁe cgéual wprﬁér& o f
ng regard‘to the facts both

foundatiaon

by
[ EA SR

vy and the
re Suprems  Court’s  judgment
Tkéfs o f tﬁﬁ Deptt  of Posts
5:3 umerated above -bég@d iyl
garthly reason as to why the
communicatisn shoble not be

.
!

!
4.18. . | That the applicanis stete that the molier relating  to

filing up bf,Graupr nosts came be

sultancy Meéting held in Shillong an

Pip  of Shri V.F.Sihgh, Chief Gener

|

:f o f o L P e . o, o . -y
tipe  afofesaid meeting including Cha
= £ L il - g N .
“ﬁflLerﬁi,mud~ il union members from

ol 1 gn

I . N . . —
rEg;ular;satlmn of - Group-D Employees.

S

secision was taken for one time re

ard  fo that gffect hoth the s

Y aff. side decided to approach Dive

A copy  of

Consultancy Mesting datoed

Minutes of the, aforsaas

fore the Fegional Joint  Cone
£8.11.35 under the Chairman-—

T
a L

i

al Manager, M.E. Civel
irman thers were &  competent

the staff side present to

L v -
Bouss  the welfare of the Casual/Contractual Employees including

After a detoiled discussion
laxation of Zroup~-D recruit-
ides office side as well as
storate Tor  the appropriate
Fegisnal Joint

28.11.99 s annexed herewith
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and narked as ANNEXURE:. ‘
F.1%. fha€>.QUV§qant fo aforeszaid agreemant ok the' meeting
‘both the.aidé'appraached thg Divectorate ahd an per netructian
izzued to the Cﬁief anérai Manager; Tele;em, & letter was issued
an 23.7.968 whe%eby 4@@ posts of Daily FEa ted Mazdoors under the

uEﬂeval Manaae

in six sub stauxnﬁ% 1nhladu
distributien 58 posts

RS Euia .
A copy nf Lh

h@?@Wlth

T

1ecmm,.N,E,Eirc1@

have been allotted

a{&YPSdid letter da

and mmrirq as AMNNEXURE-S

n Nagaland, 55A.

have
AT

uno

ted

4,10, That the applicants beg to state
satd Sﬁheme,aa well as thea verdict of the
they entitled to be regular

SE vacancies as pey
here  that

Annevuyre-o

Hont

that

neen . distributed

DEv

er

in

femd more so when there

Au;?.gﬁ

v

e Supreme

.

the in other Divisions 11ie Manipur Mizoram

“the

is

j
aforesaid

the Nagaland

ig. annexed

iew of afore-—

Cours;

at present

ietter. It is pertinent to mention

the

.

et

arhx gsz has already been started. However, the app*lnantm sl
tﬁeir Qisit‘im the of fios af'fh@ respondents thew re;ﬁnndemtv‘
have shown;thﬁjr h@lpl@?%ﬁ@ﬁ%.ﬂf doing the o o absence of any
arder or divection from ﬁ“w Hon'hle Tribunal.
4,13 Tﬁat tﬁe Applicant No.2 in view of the above digorimi-
nation  in. V@Epeét af the applicants reflectsd in Annexura—A
working undey the Faspondant Nmaﬁ made Eeverél Y&p?ézentafiéna Tt
the authority ;ﬁH!PFHEd In mne“uf the ?aid-refreﬁénéatimna the
grisvances &f Lhe a?p}ic&mka mn.théé bEhalf thim application  is
made; 'a}mng with some chers h&vé baen refliocted. In tﬁe S%?d
fép'egentatLun" ~apart from the other grievaﬁ:ea it was pointed
aut  that there are at least S€ vacancies and at  present thé
D@p*t..ununrﬁed in tﬁe_need of Group-D employéasn ‘

A any nf e

annemed

~

<

.

of the

hHVPw‘xh and mar{ed X ANN

rmpresentatiﬁu

)

o #8 Nt
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-u'-p@stsw.éﬁa -scma-ﬁuf%sidetéfanegg@ingmtovbe- appointed - .in- these
'upastgs%~inv-vieﬁnwaf~the~af@resaidffaets: and - circumstances -the
r_agpiieant$.¥pray far-an- interim order divecting the -respdndents
not - to - fill up any ‘vacant pastg-inciu&ing.those~ S0 sancticned

.ap@stSatil1udispésaltwfrthis*applicatrénwr'«

=5.“agaﬂwfﬁfuBEBBNQQaﬁQR:ﬁELI&FnWLTHmbEﬁAE%PRBVISIQN:w»~¢r~

- Bele renFor ithatfwthékdenial'of beﬁefit of the séhemew~to the

-ﬁasuall~1abourérsaﬁwhmm the-applicants -union représentA in the
‘ihstaﬁt' case is~prima~facie illegai and -arbitrary and . same- are

l.liablgztagbe,setgasidexand'quashed.~-

5.2, For . that it is the settled law that when some princi-

J&aples=haQeibeenx1gididawn?}hﬁé:JUdgemént;ewtending certain - bene-
u~—*fits*~¢owia-eertainﬂsetcuf»employeeﬁg*thewsaid benefité?narEabre—
J-ﬂcqutred+ﬁté;be=simtiarLyasituatédeempioyee~@ith0ut:requiring=-them

- to - approach.-the. court again~and»agaiﬂ.-The-Centrél»Govtm" sthLd
w~ssét-an-axample of a -model employer by -extending the said - benefit

to the applicants.

o 8.34- -~ For - that the discﬁﬁﬁlnati@n Qeted aut td thé - members
mf!&the applicants union'in;not'exténdinthhe bénefitﬁi”pf the
scheme -aﬁd in not treatinglthem at par withjpaétai employees is

. - -violative of Articles 14 -and 16 of the Constitution of India.

.5;4£~ ﬁp“}For that tHEvrespondents could not have déﬁrived“&f.the:

- benefits wof~ftﬁé~af0resaid‘schemE“wﬁiﬁhwhég been vapplicable-aéo

'theimffellmw employees which is alsa}vimlétive of Article 14  and

_-Miﬁ&diﬁbha Cpﬁ§%T€utian of India.

"~*5#53%§? 'For'~that-*the-impugnedﬂacti@n is. primawfacie;'illegal

%matbiﬁraxy and viaiativa offthewp?inciﬁlesaof natural Justice and
thepte i the same is liable to be set aside ‘and quashed. The said

‘waaﬁximnﬁ*mf*bh@ respondents. also:not a reasconed acti&n so far it

,iyelates;@o~thegclaih of the applicants made in their represaenta-

ed ien, gy s
i TR T N 9
. add o



o FeSe w0 - For-that in any view of the matter the action/inaction

~ef  the respondents are‘ndt~sus$ainable~in the eye. of 1éwr and
liable to be set aside.and quashed. |
6. T 7*33??&b€¢§i&8aﬂﬁ:&éMEDIE8 EXHAUSTED s
That- the applicants declare that they have exhaugted
éll the remedids . -available. to them and there is no alternative

‘remedias &valdable tm them.

7. .  MATTIERS NBT'PEEVIOUSLY”F[&ED OF - PENDING IN ANY OTHER COURT «

" The ‘applicaﬁts”fuﬁther declare that he has not filed
brevi@usly"any applimatimn,_writ petition br suit regarding  the
grievénces in. respect af_wﬁich this application is made bhefore
any 'mther court or any otheriBench of the Tribunal ar any ather
authority nor any such app11ratxan y Wit.petition or swit is
pending befure any af th@m. It is furtherUstated that since - the
respnndents have nmt yet issued any impdgned order, and due to

'_paucity of time and havan regard to the urgency in . the matter
the~'épp11cants even have notZfile any representation haowever, .

they have made. several verbal?fépreséntatimns.

8. - . RELIEF SOUGHT FOR: o
Under thef facts and circumstances stated above the

applicants most respéatfully pray@d that the instant aﬁpliéatian
be admitted records be called for and after hear:ng the parties
on  the cause or causes that may be shown and sn perusal of the
‘records be grant.the,followlng,relxefs'te the applicants: =

8.1. - “TQ.directwthewrespandents to extend the benefits of the
Said?;scheme' tofEhE“mémbers;af-the applicants and to regularised
tha&ruserviceéﬂ.

8}2. To direct the resp&ndents to extaﬁd the benefité o f thei
wsaheme“to the-applirants particularly who have Jnined in the year

1996 - taking in to renszderatinn the judgement of the Hon'ble

o

vearnakulam  Bench and the order dated 1.9.99 and to regularise

10



R
- b :
their services.
B,u. ' -{‘Tm direct . the respandents naé to fill up any vacant
posts uf Daxly Rated mazdoors. without first cansxderan the: case
af~bhe-app11cants.-~~-
-B.4. © Costrafothe applicants.
eGS0 Ay Cother felief/reliefs to 9hich the abplicants' are
;enbitlédv to  under %he facfs and circumstances aof the case and
deemed fit and proper. . _
9. R S INTERIM ORDER PRAYED FOR:
Pendxng dxsposal Df this application the applicants
'p;ay: for an interim @rdev dzrectxng the respondente not ta fill
Sup any vaaant posts of Daily Pated Maxdanre without first consid-
' ering the~tase of the applicants.
10. fnernssmasesaassresesabasaseailiau s enenn s
1. ',-PART.IG;JLARQ,;_Q,r,,l.r-?.o.'.z
1. 1.P.0. No. ¢&¥ 3 oG Loz ue
2. Date ;:f4.==~éﬁ&g~9ﬁ0¢
e é.‘Payable at" : Guwahati.
124 SR ;3"gﬁi5T“0F*EﬁGEOSURS:"u o
A& .stated. in ‘the -INDEX. i
\
o | o g



,1I,W~Shri Kanai Ch Daév'»s/e'Late-N.Das, aged' about 28

-years, Casual Worker in. the affxce of the SDE . M1-ruwave‘ Prmgert,

- (Task Force .)-Imphal,, do hereby verify and state that the 5tate~

tw(‘f Quro 5'4"0(2-

- ments made in - paragraphs treascsennstiuasasy are true to my

—

knowleﬁge aﬁd those made in paragraphs ..enba.Q.u

are true to . my legal advice.and I have not suppressed any mater1~'

al farts. I am alseo duly authﬁrised by the applicant Nu.A tn slgn“

this verification on his behalf.
And. I sign this verification on this the 12th day of

May 2000.

, ' Signafure.

W%-
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S20FOM. FOR CASUAL LABCURERS WORKING UNDER S.D.E: M/W PROJECT INPHAL. L S
Lo R e - Mok er
S1.No. Tame Of Casual Lapours of working - Erployment Exchange . Date of Entry Type—ot
L ' L Registraticn No. L MHeskes=_U_
1_2 ?V= Se B 9, _f/M,‘lm‘f\zHO. T e
v . R
1o Xanzi Das - - SDE MS/FProjectj US/80/90 1/3/91 AC-G-17
. Imghal. . _
267 Prakash Kapoor | ~do- g US/2015/89 1/2/92 ~do-
. l )
“3on Nincthcujam Bahadur Smch ~3do— | Us/331C/83 10/3/19%1 —do- -
bl | |
4, Takhelchangbam Netajeet = -do- % Us/B/249196/96 5/2/1994 -do~
Sinch. '
5, Waiknam Bira Singh —do- T©/1438/9C 7/1/1936 ~do=-
. . < | ) P
e Kayerpaibam Bhabi =ingh  -do— 3 3737/99 i2/141996 -do-
7 Sinam Angouba Singh [ =3O | Us/B/1102 /88 8/2/19%5 -0~
8 Laizhram Santosh Singh - -do~ { 2774/95 5/1/1996 -do
3. Takhelchangbam Biren ~do- Us/B/47/30 16/2/1996 ~-do-
Sinch
100 ChinazaXham Brajameni | —3o— 3 Us/B/607/88 16/5/1996  —do--
. Smﬁho ! ' '
11.  Xeisam Suranjoy Singh —dom | us/2020/89° 15/3/1992 ~do-
i : e
o L
S ‘ )

p—
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ANNEXURE—J,;,

: Ab sorption of Casual Labours
Supremp iuurt divective Department of Telecom take back all
Casual Mazdoors who have been disengaged after (30.3.85. :
In the Supreme Court of India
Zivil Origirnal Jurisdiction.

Writ Fetition (0) Neo 1280 ~f 1989.

Fam Gopal. & ors. cesena Fetitioners.
~Versus-
Unian of India & ors e e wsus _ RFespondents.,

With

Writ Petition Nos 1246, 1248 of 1986 176 , 177 and 1a48 nf 1988,
Jant Singh % org etc. ete. ceesesnnen Fetitioners.
. LTVEersus—

Union of India & oares. ..g...nn;,ﬁeﬁpﬁndentg.

ORDER
We have hward counsel  for the petlulnnarsu Though  a
counter affidavit has been filed no one turns up for the Union of
India even. when we have waited for more then 180 minutes for
appearance of counsel for the Union of India<.
* The prlnalpal allegation in these petitions under Art

32 of the Tonstitution wn behalf of the petiticners is that . they
are working under the Telecom Depariment of the Union of India as
Casual Labourers and one of them was in empluymont for more then

four  years while the others have served foe two or three
years.Instead .of regularising them in employment their services
have been terminated on 38 th aeptembev 19288. It 'is  contended

that the pr1nx1ple af the decisicon of this Court in Daily FRated
Casual  Labour Vs, Union of India & aors. 1988 (1) Section  (1723)

squarely mpplxes to the petiticner though that was rendered in
case of Casual Employees of Fosts and Telegraphs Department. It
is  also contended by the coumsel that the decisicon rendered  in

that case alsc relates to the Telecom Department as earlier Posts

_and ,Telegraph" D@partment was covering both  sections  and  now

Telecom has become a separate department. We find from paragraph
4 of the reporited decision that communication issued to General
Managers Telecom have been referred to which support the stand of
the petitioners :

By fhe said Judgment this Court said s

" We direct the respondents to prépare a scheme on - a
raticnal basis for ab&brbing as far possible the casual labourers
who have been continuously working for more than ocne year in the

E

ng



——

~1>

posts'and Telegraphs Department®.

" We find the though in paragraph & of the writ petition,
it has been asserted by the petiticners that they have been
working more than one year, the counter affidavit does not dig—
pute that petition. No distinctisn can be drawn  between the
petiticoners as a class of employees and those who were before
this court in the reported decision. On, principles , therefore
the benefits of the decisicn must be taken to apply to the peti-
ticners. We accardingly divect that the respondents shall prepare
a scheme on a raticnal basis absarbing as far as practical who
have continuously worked for more than one year in the Telecom
Deptt. and this should be done within six months from now. After
the scheme is formulated on a raticonal basis, the claim of the
petiticners in terms of the scheme should be worked out. The writ

Tpetiticns are also disposed of accordingly. There will be ne

order  as to costs an account of the facts that the respondents
counsel  has not  chosen to appear and contact at  the time of
hearing though they have filed a counter affidavit.

Sd/~- : : Sds~
¢ Fanganath Mishra) J. t o ¢ kKuldeep Singh) J.
New Delhi

April 17, 1950,

il
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ANNEXURE= . » 2=,

CIRCULAR NO. 1
GOVERNMENT OF INDIAS
DEFARTMENT OF TELECOMMUNICATIONS

STN SECTION
No. 265-10/85-STN New Delhi 7.11.89

T o . . :

The Chief Leneral Managers, Telecom Qivoles
M. TuH: I New Delhi/Bombay, Metyro Dist.Madras/
Caloutta. '

Heads of all other Administrative Units.

Subject : Casual Labourers (Grant of Temporéry Status and
FRegularisation) Scheme. o ’

Subsequent to the issue of instruction regarding regu-
larisation of casual labourers vidé this office letter No.2E9-
29/87-9T¢ dated 18.11.88 a scheme for conferring temporary status
on casual labourers who are curvently employed and have rendered
a continuous service of at least one year has been approved by
the Telecom Commission. Details of the schemé are furnished in
the Annexure. '
2a Jdmmediate action may kindly be taken to confer tempo—
rary status on all eligible casual labourers in accordance with

the above scheme.

3. - In this connection ;, your kind attention is invited to
letter No.278-6/84-5TN dated 30.3.8%9 wherein instructicons were
issued to stop fresh recruitment and employment of casual labour-—
ers for any type of work in Telecom Circles/Districts. Casual
Clabourers could be engaged after 30.3.85 in projects and Electri~
fication circles only for specific works and on completion of the
work the casual labourers so engaged were required to be re-
trenched. These instructions were reiterated in D.0 letters
N, 27@~6/84-8TN  dated 2Z.4.87 and 22.5.87 from member (pors.and
Secretary of the Telecom Department) respectively. According  to
the  instructions. subsequently issued vide this office  letter
Nz 27@-6/84-5TN dated 22.6.88 fresh specific periods in Frojects
and Electrification Circles dlso shiuld not be resorted to.

el In view of the above instructicns normally  no casual
labourers engaged after 30.3.8% would be available for considera-
tion - fod conferring temporary status. In the unlikely: event of
there being any case of casual labourers engaged. afiter 30.3.83
reguiring consideration for conferment of temporary status. Such
cases should be referred to the Telecom Commission with relevant
details and particulars regarding the action taken  against the
af ficer under whose authorisation/approval the ivvegular engage-—
ment/non retrenchment was resorted bo.

3.3. N Casual Labourer who has been recruited after 30.3.85
should be granted temporary status without specific approval from
this office. -

4.0 The scheme finalised in the Annexure has . the concur-—-

renge . of Member (Finance) of the Telecom Commission vide No

&
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. ‘ ‘ : ' o
SMF/78/98 dated 27.%.83.
Necessary ' instructions for evpaediticus implementation
§ the scheme may kindly be issued and paypent for arvears of

wages relating to the period from 1.10.8% arranged before
21.12.89. '

]

]

\

‘ sd/m'

ASSIS?ANT DIRECTOR GENERAL (8TND .
Copy to.

P.S. to MDS ().

F.8. to Chairman Commission.

" Member (8)./'Adviser (HEDY . GM CIE) for information.
MCGE/SEA/TE —11/7IFG/Admn. T/C8E/FAT/SFR-1/6R Secs. .

All recognised Unimnglﬁéaociatimns/?ederationﬁu

sd/=

- ASSISTANT DIRECTOR GENERAL (STND.
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ANNE XURE

CASUAL LABDUPEFS (GERANT OF TEMPDF&FY STATUS AND REGULARISATION)
QEHEME

1. : This scheme Shall be called “Casual Labourers( Grant of
Temparary Status and Fegularisation ) Scheme of Department of
Telecommunication. -1989° : :

Za ' Thig scheme . will come in  force with effect from
1.18.89. onwards. . T
3. This scheme is applicable to the casual labourers
employed by the Department of Telecommunicaticons.

4, i The pravigians in the scheme.wmuld be as under.

A Vacancies in the group D cadres in various offices of  the
Department of Telecommunications would be exclusively filled by
regularisation  of .casual labourers and no outsiders would be
appainted to  the cadre except in the case of appointment on

compassionate grounds, till the absorption of all existing casual
labourers fulfilling the eligibility qualification prescribed in
the relevant Recruitment Rules. However regular Group D staff
rendered surplus for any reason will have pricr claim for abscorp-
tion- against the existing/future vacancies.In the case of illit-
erate casual labourers,the regularisation will be cénsidered only
against those posts.in respect of which illiteracy will not’ be an
impediment in the performance of duties.They waould be .allowed agé
relavation equivalent ©o the period fdr which they had worked
continuwously  as actual labour for the purpose of the age limit
prescribed for appointment to th@ group P cadre, if required.Out
5ide rexrultment for filling up the vacancies in Gr. D will be
permitted only under the condition when e11q1ble casuwal labourers
are NOT available. -

B Till regular Group D vacancies are available to absorb  all

the casual @ labourers to whom this scheme is  applicable, the

casual labourers would be conferrved a Temporary Status as  per
the details agiven below. :

Temporary Status.

i Temporary status would be conferred on all the casual la-
bourers currently employed and whu have rendered a oontinuous
service at least ane year, out of which they must have been
engaged on  work for a period of 240 days (206 days in  case of
offices observing five day week). Such casual labourers will be
de51qnated Aas Tempnrary Mazdoor. ' :

ii)  Such conferment of temporary étatus would be without re-
ference to the creation / availability of regular Gr, D posts.

11i) Conferment of temporary status on a casual labourers  would
izt involve any change in his duties and responsibilities. The
engagement will be on daily rates of pay on a need basis. He may
be deployed any where within the recruitment unit/territarial
circles on the basis of availability of work. Lo

ivi Burch casual labuurerb who acquire fempnrary status will not,
however be brought on to the permanent establishment unless they
are selected through regular selection process for Gr. posts.

~



o 19
E. T@mpo}ary 5tétus would entitle the casual labourers bto the
following benefits : ) '

i? Wages 'aﬁ daily rates with reference to the minimum of the

. pay suale of regular Gr,D officials including DA,HRA, and CCA.

ii) Benefits in respect. of increments in pay Scale will be
admissible for every one year of service subject te performance
of duty for at least 240 days (ZB& days in administrative ufft»ea
observing 3 days week) in the year.

iii) Leave entitlement will be on a pro-rata basis one day for
every 10 days of week.Casual leave or any other leave will not be

“admissible. They will also be allowed to carry forward the leave

at their credit on their regularisation. They will not be enti-
tled to  the benefit of encasement of leave on terminaticon  of
services far any reascon or their quitting service.

iv) Leuntznm af 5@ % of service rendered under T@mpnrary Status
for the purpuse ‘of retirement benefit after their regularisation.

B : . : . . . .
v After renderlng three years continuods service on attainment .
of temporary status, the casual labourers would be treated at par

with the regular Gr. D employees for the purpose of contribution -

to General Frovident Fund and would also further be eligible for
the grant of Festival Advance/ food advance on the same condition
as are applicable to temporary Gr.D . employees, .provided  they
furnish two sureties from permanent Govi. servants of this De-
partment. ' ' : o

vi) Until Qhéy are regularised they will be entitled tD;;PYﬁdut;
tivity linked bonus only at rates ag applicable to casual labour .

7. No  benefits wsther than the specified above will be
admlsqlblp to casual labourers with temporary status. '

- 8. o Déspite conferment of temporary status,the offices of a
casual  labour may be dispensed within aaLurdanee with the rele-

vant provisions of the industrial Dtsputpq Act.1947 on the ground
of availability of wark. A casual labouréer with fempnrary "status
can quite service by giving one months notice. ‘

T ' If a 1abnurer with uempurary status commits a  miscon-.

“duct and the same is proved in an enquiry after giving him reaso—

nable opportunity, his services will be dispensed with. They will
nxt be entitled to the benefit. of enuasem@nt of leave on termina-—
tion uf EPFVI'E%h .

1@. The Department of Telecommunications will -have the

power to make amendments in the scheme and/or to issue instruc-
tions in details wlthln the framlhq zf the scheme. .

@ @@

Ty
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ANNEXURE—,ﬁEK,
EXTRACT.

CCASUAL LABQUEERS (GEERONT DF TEMFOEAEY STATUS AND EEGULAEISQTION p]
SCHEME ., ' . . ' ' : CL

NO.E6~52/92-8FB/1 ‘ ‘dated 1.11.95.

d

I am directed to refer to the scheme an thé above
subject issued by this office vide letter No 45-95/87 SFE-I1 dated
12.4.31 and 66-3/31-8FB~1 dated 20.11.92 as per which full time
casual  labourers whoo were in employment as on 29.11.89 were
~eligible to be conferred "temporary status" on satisfying other
eligibility conditiéns. ’ - ' '
The question ofs extending the benefit of the
scheme to those  full time casual labourers  who were engaged
/recruited after 29.11.89 has been considered in the aoffice in
the light of the judgement of the CAT Earnakulam Bench delivered
o 13.3.20 in 0.A. No 7580/94

. It has been decided the full time casual labourers
recruited. after 29.11.89 and up to 10.9.93 may also be considered
for the grant of b@nefit»under the scheme.

This issue with the appraoval Qf 1.8 and F.A. vide
Dy. No 2423795 dated 9.10.95. -

9]
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The following are *
- Meating held

manship of Shri v.p

.Sinhap'Chief General Mana
Shillong, '

) 1

| ﬂgmpers Rresent in the Meeting:
Qfficial side

T et e o e s

1. shry H;C.Singh,D.G.M.(A)

loshri’
2..Shri G.K.Chin,D.pr.a .2.8hry
3. Shri C.S.Kataria,T.D.M/SH. 3.8hri
4. Shri G.N.Chyne,A.O.M(A) 4.Shri
5. Shri~M.Pal,A.D.T.(ESTT.) 5.8hri
. 6.Shri
kN 7.8hri
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" 10431y,

11.Shri
Others

« Shri B.K.Chakrnborty,sm(c) 1.
' Shri:Sanjay Kumar,E.B.(C)ﬁSH2.
.ShriszP.Sharma,A.D.T(Bldg.)3.
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Shri
Shri

1
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M.Kulla Singh,
S.K. Ghosh. .
L.L.Roy. .
H.K.Dhattacharjce.
5. Lynrecloh,
H.R.Lyngdoh. :
L, Duddhi‘Singh..

|Obsq;vers"/

Surajit Chakraborty/su.’ L '
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‘SORKAR{_was mispelt;atu..
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W‘ég' %\All india Telecon Emp!oyees Union v
| ﬁ

Line St ff & Group-D J

MANIPUR DIVISION
Ymphal—795001

Ref. No._MAN|DIN|99-2000 e 3%

the D.,b Microwave Projnct, lmphal

uUbt* Grant of lampora:y Ltatus to casual labours
working under Sut/fun/Projeet Imphal, ‘ S

Six ,
‘ tith due zespect I beg to state that 1t nos, of ‘
casual lobours whose detailled particulars are in the enclosed prof oma
are working under SOL|M:|Project Imphal since long pexicd axe notyet

‘granted T.&.M, desplte of their repeated rejuest to the departmant
for confering of T 5.M,

o I request you to tskeup the mattex fox granting T.5.M,
to those labouxexs in the earl)iest to avold of their appeal to the
court for justice, 94

fOUr's faithiull/
Mokl LA 81 {~GH,

Copy toi- DAVi, - Gecy JALTEU-LS4GE .0
1) The chief geroral Managar B
(Task Force) Guwahati M 1DUR,

for your kind instruction,

4@; The .rea Uirector, iask Force, Jorhat
for your kind instruction, :

3)Cixcle Secretary AITLU~L|S & Gr, D
Helio Clxcle ahillong.

He is requested to take the case with
C.GeM ( Task Force )/ Director 1ask orce,

1
-

Your's faithfullf

MeRUL LA SINGH,
Mu/q vision Secxotazy,

.\liLU*L‘o & GreD
M«\JIPUR.

1




. | \ f G Conbs

-~

+0 .
"/ The SDE/MW/Project Imphal — 9’5 Qad b ar ?qﬂp,'(a/
SR o

T 2 o'e 'QJ'/Q"7%65

o> )

-~ -

i

~

Sub:~ Grant of Temporary status to theca%ﬁ}i,labours
‘ - working under SDE |MW|Pioject Imphélﬁmﬁg

.

Siz, We the undersign have the homour to submif a profoma for
casual labours working under SDE|MW|Project,Imphal for your kind
consideration and favourable order for the grant of Temporary status:

to the casual labours listed in the enclosed profoma, ‘

’ | .
Yours falthfully . '

1,— Kevrew o B0 e R

o A eduedin, sl

3 9"(” )7(@“?)}\ Ha")aﬂ)\
e I Guiteon T G
B T Ny S GA
c‘,‘( R

6. S, pgeict s B .
7‘ (U. B LNL/\ h Q)f"\cfl" - '.l

8. RKofisfuobi  Cngin

9. T (L Ccane SA,.NL
100 't(:' g,/\,‘\vﬂb,'ht\ (Z)"?\(.}x\ .

e L @’mjww SN

1. The Chief General Manager (Task Force)Guwahatifor your
kind instruction,

The Director,Task Force, Jorhat for your kind instruction,
D.E.|MW|Project Imphal, for your kind necessary action,

Circle Secretary AITEU-L/S & GR,D, N,E. Circle Shillong,
He is requested to take the case with C.G.M (Task Force)/
Director Task Forxce. '

Copy to:-

AW N
e ¢

L]

o

Yours faithfully
. )’(.(.’! L ‘;w._,.(‘ ﬁ\j‘ (\/3

o« NN /Ztu(/\c\ D, g"gg/{;
H"'(. /\/ (J“f { ) N m'p(jm /

kL ~_41%5Q”Jthx‘,<7‘l€ﬁzk
3. - ﬁre/%‘// Z(/ MV?"Z\ |

4

-~ = 1 ¢
g i) At~ 3 ye ¢
o O gk

‘

7. W Rinee Aoy
8. 2’<f (.’)"C\""“’g"' g-!:v\%e\

9.0 7 /% (:.“CL'W . "j":‘,\cgt_
106 40 Souifant, Sihala
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ANNEXURE-@F
- CENTRAL ADMINISTRATIVE TRIBUNAL
77 GUWAHATI BENCH
| Original Applicaticon No.299 of 1996€.
and

6 .

hY

30Z of 1

W

Date aof order : This the.13th day af‘ﬂugust,1997.

Justice Shri D.N.Baruah, Vice-Chairman.

. o | O.A.NoL. 299 of 1996

All India Telétmm‘Emplmyees Unian,
Line Staff and Group-D,
Assam Circlé, Guwahati & Others. ’ aussena Applicaﬁts,
- Versus - , ”
Union of India & Ors. . TR Respmndentsl
| -0.AL N 202 of 1996,
All India.Tefetum Emp&myees Unicn,
Line Staff and Group-D
Assam Circle,‘auwahati % Others. Ceoena Applicamts;
- Versus - |
Union of India % Ors. ev... Respondents.
Adviocate for the épplicants :8hri B.K. Sharma.
| | Shri S. Sharma
Advacate for the respondents : Shri A.K. Choudhury

c | | Addl.C.G 5.0,

"BARUAH J.(V.12.)

Both  the apblicatianﬁ'ihvmlve‘tamman»questian of  law

and: similar facts. In bath the applicati&ns'the.applicants have

1@
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prayed far a direction to the respondents te give them certain

~
e
&

bénefité which are being~given.tﬁ thgif.cwunter partsiwarking _in
the Fostal Department. The fa¢t§'0f the*cases are {q-

1.7 0.A. No.302/96 has been filed by All India Telecom
Employees Union, Line Staff and Group-D, Assaﬁ Circle,' Guwahati,
represented 'by the Searetary‘Sﬁri J.N.Mishra and élsm by Shri
Upen Pradhan,‘a casual 1aboureriin,the'ﬁffica of the Divisional
Engineer, Ggwahati{ In 0.A. 299/?6,lthe Ease has been filed by
the same.Uniaﬁ'and the Qpplicant No.2 is also a casual ‘labourer.
The appliﬁanf Nxol in 0.A. No.299/96 represents the interest af
the casual labourers referred to Annemure—ﬂ- to  the ~Original
Application and the applicant No.2 is one of the '1ﬁbourers in
Annexure~A. Their grievances are ; |

- They are working as casual labourers in the Department

of Telecom under Ministry of Commuhication. They are similarly

‘situated with the casual labourers warking in the Department of

Fostal Dapaﬁt&ent under the samé‘Ministrya Similarly'the members
mf‘ the applicant N2 1 are also casual labnurafs working liq. the
telecom Department. They are alsd similarly situated wifh their
counter parts in the Fostal Deparinent.They aré.wmrking as casual
labmureréﬂj However the benefits which had_beeﬁ_extended to fhei
casual 1abmuferﬁ'.wquing in the Postal Department under the
Ministry’ ﬁf .Communicatiuns have nat been given to fhe casual.
labourers 'mfi”the applicants Unions. The applicants - sfatéﬁ that
pursﬁant to tHe jﬁdgment of the Apex Emuftvin;daily rated. casual
labourers emplbfed:under FPostal Depar?ﬁent vs., Union of Ihdia %
Ors. repmrted in (1988} in sec.122 the Apex Cduft directed the
department to prepare' a scheme for absaorption of ‘%he casual
labmutersv whi were.continuausly'wmrking iq the dEpaftment_ for

moxre  than one year for giving wertain benefits. Accordingly a

 scheme was prepared by’theADepaftment of Pmsts_granting"bénefit

11
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L thé.casual-iébouverswwha had renderéd 248 days of servite in a
yearh'Thereafter’many writ petitimnsyhéd:been filed b} the caﬁaél.
labaugers oy working under éhe'departmeat af  Telecommunicaticn
béfure: thé: Apéx.vtmuvt praying fqr’divecting to give 5imi1ar
benefits fm them a5 wés extended to the casual labourers of
Department of Fosts. Those céses were disposed .éf‘.in similar
terms as in thevjqument of Daiiy Fated Casual Labﬁurerg(Subra},
The Apex Eauré, after cansidering the entire matter divected the
Depértﬁeht' to QiQe the similar benefﬁt to the caswal labourers
wovkimg under the Telecom Departﬁéntviﬁféimiiar MANNEY . Fursuant
to  the said judgmentithe Ministry éf’ﬁémmuq}catian prepared. a
scheme known as ﬁtasuél Labuurefs (Eranf of Tempmréry Status and
regulérisatiﬁﬁiﬁchemé"_Dn 7.11.89. Under the said scheme .certain
benefit héd'been'gganted to the ﬁééual labourers such as ;unfer—
ment of temporvary Status; Wages ahd Daily Rétes with~reféyeh;e to
thé minimum of the pay scale étc..Theréafter, by a letter . dated
17.3.93 ceftainvtlavifiaafion was iﬁguéd in.re5pectvéf the scheme
in which it_had been stipulated that the benefits af_the schemev'
should be 1cmnfined té the casual iabmﬁrars engaged during the
operiod from 31,3,1986 to 22.6.1988. Qn the ather hand the casual
labourers worked in the Department mf'PGsts.aglon 21.11.1989 were
eligible for temporary Status. The time fixed as El,liglgéﬂ had
been further extenaed‘pursuant to a judgment of tﬁé :Erhakulam‘
Bench mf-thé T%fbunal dated 1303.1995,passed in O,A.Na.75m/94 i
Fursuant Ttﬁ_'thatvjudgment, the Bmvfuof India iaaﬁed ‘é letter
dated 1.11.99 aénférving the benefif‘m% Temporary Status to  the
casual labourers. The present applicaﬁtéibeing empluyées under
the Te}ecmm.Depértm@nt under the Ministry of Dmmmuniaaki@n alsno
urged befmré the cmncérned authorities thét they.shmulq also  be

given same benefit. ‘In this connection the casual emplayees

e

submitted a representation dated 29.12.1995 before the Chairman
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s Telecom ﬁammissian,-New»Delhi but teo the EBﬁw1edge ﬁf the appli~
cant thé éaid_repregenﬁation has not 5g§njdispdsed af. Hence the
presentcappiiﬁatidng
3. D;é@ﬁéﬁ)?é_is also d%.similafAfactsn'The-grievanceg, oo f
the applié@nt; are also same. | - |
4; Hea;d bath ‘sides, Mr.B.K.Sharma, vf@arhed L-unsel;
appearing, pn'behalf'ﬁf theiéppliéahts in bdth thevréséé SubmitS'
that thevﬁpe; Court hav1nq been qranted the benef1t nf <tempéravy.
atatus and requlafxsatxun to the -aaual 1abnur@rﬁ shmu&d‘alsm be
made avallable to che sasual 1abnurev" working under Tele&om
Departmént uﬁder the same Ministry. Hr,Sharma fur ther .subhifs
that the.éﬁfion in not giving the bene%its to the applicants is
unfair and unreascnable. Mr,A.H.GHﬁuﬁﬁu?y, learned Addl.C.5.8.C

fior respmndents does not dispute  the submission of Mr.Sharma. He

subdits that the ehtire matter relaﬁing to the regularisagﬁon of

casual labuurers are -being discus aEd in the JaZ.M level at New

" Delhi, huwever, i d15:151nn has yet been taken, In view of the
above, I -am uf the - nplnlnr that the present app111ant5 whao are
similarly ﬁituated are'alsq entit{@d to get the benefit of the
scheme df casual'labmurers Cgranf'bf temporary Status and Regu—
larisaticon) prepa}ed by the'Dgpartment'hf Telecom.'Theréf@re, -1
zdirect the respondents to give the similar.benefit‘ar has been
extended to the casual laguurer% wnrllnq under the. Departm@nt of
Fosts  as bér ‘QHHEAUY@—“(ln . namﬁ/je) and Anne«urem4 (in
_O.A,Nm,299/§é)' tavtﬁe applicants regpectively and this must be
done aéVEarly as possible andxé% any rate wlthln a period of fS

munths from the date of re-e1pt rﬁpyvnf this order.
. "_Hoyever,Cﬂnsldev1ng the entlre facts and cir:umstantés

of the case I make no aorder as to costs.
/ . ° . .

Sd/~ Vice Chairman.
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No. 269-13/99—STN-II

Governmenb, of India
Department of Te lecommunications

Sancher Bhawan

STN ~I1 Se otim}‘_

- A11.Chief ‘General Managers Telecom. -
A1l Chief Genera1 Menagers Telephones Distriot,
A1l Head of o o' Adpinigtrative offices,
A11 IcAd 1 Teleoom. Circles/Dis stricts and
ér AdministratiVe Units.

¢

Subject? Regularisabion/grant of temporery status to Casual -
: Labourers regarding. : . 4 ‘ .
o : *%%**

I ail directed to xefer to loL\or No,zﬁguh/g ~SlN~II
i;ed 12,2 2:99 cl1uulated with letter No.259 nl%/99 -STN-1T daLe

ANY Lhe dbove refey rred 10\,er shlq aEglce has conveyed

Jxoval on ihe tWO LLE“S, one 18
0116 le 88 oON 1.8198: eng QHO\hPT on regulax

: It S0 e rabus who are £ 1gible 'as
o 31.3.97¢ i Gome doubts have veen raiszd regerding date of effect
of these dﬁﬂieion. 1t is therefor® clax*Liu\ thet in case of
@;anu of ‘tempory
12,2.59 w11l be of ected woeefe the dete of igsue of this crder.
cmll in case of 1egularim‘ fon to the Laanporaxy piatus I‘Idzdoorq
d‘xlblq Al on 3203970 Lhis order will he ef(eched weeofe h.97.
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